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Hesarvad
CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD,
legistration no. B-126 of 1586,
fanjeet Kumar Singh cena Applicant.
;
Varsus
Unian of Indis and others. sssse Respondents.,

Hnn 'bll! D s . |Ni-‘]‘ 'i:‘n--["':ﬂmh:-_' r-rql
Hon'ble G.5.5harma-Member-=J

( Deliver=sd by Hon'ble G.S.5harma)

This application hzs boen moved by one Ranjast Kumar'Singh
for roviewing the order dated 3,6,1986 passed by this Bench rejscting
his application under Section 19 of the Administrative Tribunal Act
on the ground that the applicant did not acquire the status of a
temporary regular worker on the basis of the provisions ccntai%!&*”'
in the Railway Establishmsnt Manuzl shown on bahalf of the
applicant himeelf at the time of the admission of the apslication,

It has now bean contended that besidas the provisions contained
therein, thera is a circular no. E/NG/11/75 dated 12.11.1975 of

the Railway Board under which the applicant acquired ths status

of 2 temporary railuay servant on his rendering tha continuous
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service for 6 months. It was also contanded that Patna High Court
has accepted this view, Naither the allasged circular nor the

ruling of the Patna High Court relied-upon by the applicant wars
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produced bafore us. Wae,therefore, do not find any additional |

e tnkﬂuiew our order in question.

We furthar fael thst the anplicant is alleg=d to have
drary -
randered service as a casual worker in 1975 for more than 6 moanths

~
He thermsafter slept over ths matter and did not claim his status
as a tamporary employse for sbout 10 ysars, He,for tha first timqf
appears to have given a notice under Saction 80 C.P.C. to the

Railway Administration on 8.5.1985. Thera is a mention in this
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notice ,copy whereof has buien filed a8 anhexurs—4 to his

applicatiod, thst bafors giving tha notice 1r{‘~1gs_f5, he hod mads ﬂ
oné apslication to the Aailwey Administration in 1973, and 4
another on 31.7. 1974. His claim is thus badly time barresd, The q:
order dated 4,3,1986 passad by the Exncutiva Enginaar(nnnaxursaﬁi‘ ;
spoaks that the anplicant peysr unrked_as a casual lpbourer and )
thers is no scope of amployment of casual labourer in his unit i

in the nuar Puture. The reprssentation dated 22.1.1986,copy

annexure-1, on which the aforasaid ordar wns passad by the -
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Exocutive Enoinesr shouws that ths applicent hod simply requested |
for oiving him smsloyment on 2ccount of his poverty =nd his

Fathor being a freedom fighter, but not on the basia of his legal

rights as a temporary railuay servant on the basis of his heving
T

worked 28 a casual lubourer earlisr., The applicant has thus no L -
. . :

prima facie case for adjudication and we do not fsel inclined to

rsview our order doted 3,6.19856 and reject the revisw pati%iunm;igq
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Membar-A Mombar=1, I

J.5ingh/ 7.10.1986. i




